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In pursuance of clause (3) of article 348 of the Constitution of India, the following 
translation in English of the Maharashtra Lokayukta and Upa-Lokayuktas (Amendment) 
Ordinance, 2011 (Mah. Ord.VIII of 2011), is hereby published under the authority of the 
Governor. 

(Translation in English of the Maharashtra Lokayukta and Upa-Lokayuktas 
(Amendment) Ordinance, 2011 (Mah. Ord. VIII of 2011), published under the authority 
of the Governor.). 

GENERAL ADMINISTRATION DEPARTMENT 
Mantralaya, Mumbai 400 032, dated the 10 th March 2011. 
MAHARASHTRA ORDINANCE No. VIII OF 2011. 

AN ORDINANCE 
further to amend the Maharashtra Lokayukta and 

Upa-Lokayuktas Act, 1971, 
WHEREAS both Houses of the State Legislature are not in session ; 
AND WHEREAS the Governor of Maharashtra is satisfied that 

circumstances exist which render it necessary for him to take 
Mah. immediate action further to amend the Maharashtra Lokayukta and 

XLVI of Upa-Lokayuktas Act, 1971 , for the purposes hereinafter appearing; 
1971. 
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By order and in the name of the Governor of Maharashtra, 

H. B. PATEL, 
Secretary to Government, 

Law and Judiciary Department. 
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XOW, THEREFORE, in exercise of the powers conferred by clause 
(i) of article 213 of the Constitution of India, the Governor of 
Maharashtra is hereby pleased to promulgate the following Ordinance, 
namely:— 

S h 0 r t and ^ This Ordinance may be called the Maharashtra Lokayukta 
commence- and Upa-Lokayuktas (Amendment) Ordinance, 2011. 

ment. (2 ) It shall come into force at once. 

Amendment 2. In section 2 of the Maharashtra Lokayukta and Upa-Lokayuktas Mah. 
of section 2 of ' , XT VT nf 
Mah. XLVI of Act, 1971, in clause (k), in sub-clause (tit),— yr 

1 Q 7 1 ±a(1- (a) in paragraph (a),-
(l) for the words "every President and Vice-President of a 

Zilla Parishad " the words " every President, Vice-President and 
Councillor of Zilla Parishad " shall be substituted; 

(ti) for the words "Chairman and Deputy Chairman of a 
Panchayat Samiti " the words " Chairman, Deputy Chairman and 
member of a Panchayat Samiti" shall be substituted ; 
(b) in paragraph (6),-

(t) for the words " every President and Vice-President of 
Municipal Council " the words " every President, Vice-President 
and Councillor of a Municipal Council" shall be substituted; 

(ii) for the words " Maharashtra Municipalities " the words 
" Maharashtra Municipal Councils, Nagar Panchayats and 
Industrial Townships " shall be substituted ; 
(c) after paragraph (6), the following paragraph shall be added, 

namely:— 
" (c) every Mayor, Deputy Mayor and Councillor of all 

Municipal Corporations and Chairman of Standing or any Subject isss. 
Committee, constituted under the Mumbai Municipal Corporation c 

Act, the City of Nagpur Corporaton Act, 1948 and the Bombay Berar 
Provincial Municipal Corporations Act, 19-19;". - 11 

Bom. 
LEX of 
1949. 
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STATEMENT 

The Thirteenth P'inance Commission in it's Report has recommended 
to the State Government to put into place a system of an independent 
local body Ombudsman for looking into complaints of corrpution and 
ma 1-administration against the functionaries of local bodies at least 
in all Municipal Corporations, Municipalities and Zilla Parishads. In 
the said report the Commission further stated that in the event all 
or a class of such functionaries fall under the jurisdiction of the 
Lok Ayukta of the State, it is for the State Government to decide 
whether to continue with these arrangements, or to shift the 
functionaries to the jurisdiction of Ombudsman. 

i 

2. The Government of Maharashtra, therefore, considers it 
expedient to bring all elected functionaries of all Municipal 
Corporations, Municipal Councils, Zilla Parishads and Panchayat 
Samitis within the purview of the Maharashtra Lokayukta and Upa-
Lokayuktas Act, 1971 (Mah. XLVI of 1971), by amending the said 
Act, suitably. 

3. As both Houses of the State Legislature are not in session 
and the Governor of Maharashtra is satisfied that circumstances exist 
which render it necessary for him to take immediate action further 
to amend the Maharashtra Lokayukta and Upa-Lokayuktas Act, 1971 
(Mah. XLVI of 1971), for the purposes aforesaid, this Ordinance is 
promulgated. 

ON BEIiALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY 
SHRI PAHSHURAM JAGANNATH GOSAVI, PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI 
SUEHASH ROAD, CHARNI ROAD, MUMBA1 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING, STATIONERY AND 
PUBLICATION, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004, EDITOR : SHRI PARSHURAM JAGANNATH GOSAVI, 

Mumbai, 
Dated the 9th March 2011. 

K SANKARANARAYANAN, 
Governor of Maharashtra. 

By order and in the name of the 
Governor of Maharashtra, 

K. P. BAKSHI, 
Principal Secretary (Services) to Government. 


